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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH
…

Original Application No.290/00201/2016
With Misc. Application No.290/00209/17

   
   Jodhpur, this the 10th day of May, 
2018 
CORAM:   

HON’BLE MR. R.RAMANUJAM, MEMBER (A)
HON’BLE MR. SURESH KUMAR MONGA, MEMBER (J)

M.K. Pancharia S/o Kanhiyalal, aged about 54 years, R/o 
Kumariya Kuwa, Kumarron ki Gali, Khanda Falsa, Jodhpur, at 
present employed on the post of Chief Controller (Stock) in 
Operating Branch, DRM Office, Jodhpur, NWR.

      
  …Applicant 
(By Advocate: Shri J.K. Mishra)

Versus

1. Union of India through the General Manager, HQ Office, 
North-Western Railway, Malviya Nagar near Jawahar Circle, 
Jaipur-17.
2. Senior Divisional Personnel Officer, NWR, Jodhpur Division, 
Jodhpur.
3. Senior Divisional Operating Manager, NWR, Jodhpur Division, 
Jodhpur.
4. Chief Controller-in-Charge, Operating B ranch, DRM Office, 
Jodhpur, NWR. 

     …Respondents
(By Advocate: Mr. Salil Trivedi)

ORDER (ORAL)
Per Hon’ble Mr. R. Ramanujam, Member (A)

Page 1



10020116100518290.txt
   Heard both sides.
 2. The applicant has filed this OA seeking the following 

reliefs:-
 “(i) That impugned order/ duty roster dated 

21.02.2016-05.03.2016 (Annexure-A/1) and any subsequent duty 
rosters, for posting the applicant on CHC/Movement/ Operating 
work, may be declared illegal and the same may be quashed 
and allow the applicant to perform his duties on the post of 
CHC/ Stocks as per the order of his absorption dated 14.03.2014 
(A/5), issued after his decategorisation. 

 (ii) That any other direction, or orders may be passed in 
favour of the applicant which may be deemed just and proper 
under the facts and circumstances of this case in the interest 
of justice. 

 (iii) That the costs of this application may be awarded.”
 3. It is submitted that the applicant was working as a 

Section Controller which job required him to speak loudly 
and continuously.  However, because of a thyroid problem he 
was medically examined and thereafter decategorised to hold
the said post.  He was appointed on a supernumerary post of a 
lower status compared to that of Section Controller, which 
was challenged.  Thereafter, following the directions of the 
Tribunal in OA No.230/2011, the applicant was appointed as Chief 
Controller (Stock) on 24.08.2011.  The jobs classification of Chief 
Controller (Stock) did not require him to speak loudly. 
However, now through the impugned duty roster register the 
respondents have assigned him the duty of Chief Controller 
(Movement) which requires him to speak loudly.  Aggrieved by 
the said duty roster register, the applicant is before us.

 4. Learned counsel for the applicant would draw 
attention to Chapter 7 of the Operating Manual for Indian 
Railway (Annexure-A/2) wherein the duties of Chief Controller 
(Movement) have been specified as under:-
“8 (1) (b) Chief Controller (Movement)/ Dy. Chief Controller/ Shift
Duty: He is responsible for:
(i) Running of goods trains, preparing interchange forecast, 
and monitoring the same, loco utilisation and passenger and 
goods train operations in general.
(ii) Allotting empty stock/ rakes to loading stations in 
accordance with current priority regulations along with Dy.
Chief Controller (Stock), maintaining constant touch with 
adjacent divisions through regular conference to facilitate 
the smooth flow of traffic.
(iii) Dealing immediately with significant detentions or 
transport bottlenecks and other unusual.
(iv) Keeping constant touch with the working of major 
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terminals and Marshalling Yards and taking timely action to 
deal with congestion.
(v) Giving advice of serious accidents to all concerned, and 
taking, charge of the affected sections.
(vi) Supervising the running of oversized consignments.
(vii) Maintaining liaison with the Power Controllers.
(viii) Co-ordinate the work of various Section Controllers.
(ix) Maintain discipline among control staff in the absence of 
Chief Controller.
(x) Maintain co-ordination and liaison with various 
functionaries involved in train running.” 
It is contended that the aforesaid functions required the 
applicant to speak loudly which he was unable to.  It is 
submitted that the applicant could not be posted to a job for 
which he was medically decategorized. 

 5. Learned counsel for the respondents, on the other 
hand would submit that following the direction of this 
Tribunal in OA No.230/2011 and by Annexure-A/5 order dated 
14.03.2014, it was conveyed after due medical examination that 
the applicant was suitable for CHC/ Stock, Running and 
incharge in G.P.4600/- and he should not be posted on Sectional 
Boards.  The applicant was working as Chief Controller (Stock)
over six years. Attention is drawn to Para 4.3 of Master 
Circular No.24 regarding Transfer of Non-gazetted Railways 
Servants, which reads as under:-

 “4.3 (i) Railway  servants holding sensitive posts and who 
come into contact with public or/ and contractors/ suppliers 
ect. should be transferred out of their existing post/ seat or 
station as the case may be, after a very four years.”
It is accordingly submitted that since the applicant was 
serving on a sensitive post for more than six years, the 
impugned change in duty roster had become absolutely 
necessary. Learned counsel for the respondents would assert 
that the function assigned to Chief Controller (Movement) did
not require to speak loudly.  

 6. We have considered the matter.  It is not in dispute 
that following the directions of this Tribunal in OA No.230/2011,
the applicant's case was considered by the screening committee 
which recommended him suitable for CHC/ Stock, Running and 
incharge in G.P.4600/- and that he should not be posted on 
Sectional Boards.  Clearly, the duty assigned to the applicant 
is that of Chief Controller (Movement) which is not a Sectional
Board post. As the respondents would categorically assert 
that the job specification of Chief Controller (Movement) did 
not require the official to speak loudly, we do not see any 
scope for interference in the impugned roster duty.  
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 7. OA is thus dismissed. MA No.209/2017 stands disposed of in

the light of this order.  No costs. 

       [Suresh Kumar Monga]
[R.Ramanujam]

               Member (J)    
Member (A)
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